CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCULT BENCH ¢ LUCINOW.

O.A. NO. 134/91 (L)
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D.Gogwami, Versus, Union of Indiag.d
- otan~R
Dggg& 19,9,91.

Hon'ble Mr, Justice U.C.,Srivastava, V.C.

Hop'ble A B Gor A M,

Nome¢ appears for the applicant,

On a perusal of ths application we
£ind trat the applicant is a member of the m&
Forces ( Army ) . Accordingly, Under Section 2 of ¢t
the Administrative Tribunals Act, 1985, this
Tribunalg has no jurisdiction to entertain tris

apolication, The application is therefore

Llu& dicmiss@d for want of jurisdicion.
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